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MR. SPEAKER: The question is:
‘That this House do agree with 

tlie Second Report of the BusineBS 
Advisory Committee presented to 
the House on the 21st June, 1977.”

The motion was adopted.

12.16 h n .

CARDAMOM (AMENDMENT) BILL*

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND CO­
OPERATION (SHRI MOHAN DHA- 
RIA); Sir, I beg to move for leave to 
introduce a Bill to amend the Carda­
mom Act, 1965.

MR. SPEAKER: The question is:
•That leave be granted to intro­

duce a Bill to amend the Cardamom 
Act, 1965.”

The motion was adopted.

SHRI MOHAN DHARIA; I intro­
duce the Bill.

12.17 fan.

YOGA UNDERTAKINGS (TAKING 
OVER MANAGEMENT) BILL*
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MR. SPEAKER: The question is:

‘That leave be granted to intro­
duce a Bill to provide for the tak­
ing over of the management of the 
undertakings of the two Yoga Socie­

ties for a limited period in th» 
public interest «>ad in order to se­
cure the proper management there­
of and for matters connected there­
with or incidental thereto.”

The motion was adopted.
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STATEMENT RE. YOGA UNDER­
TAKINGS (TAKING OVER OP 

MANAGEMENT) ORDINANCE
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RE. CALLING ATTENTION

SHRI VASANT SATHE (Akola); 
What about the calling attention?

* Published in Gazette of India Extraordinary, Part n , section 2, 
dated 22- 6- 77.

]Introduced with the recommendation of the Viee-President acting at 
Presklent,



209 Gen. Budget, ASADHA 1, 1899 (SAKA) 1977-78—G«n. Dis. 2 l<>

MR. SPEAKER; The Minister wants 
it to be taken up at 2 o’clock. He is 
not yet ready.

SHRI VASANT SATHE; The prac­
tice has been to give us the statement 
in advance so that we may be ready 
to participate better.

MR. SPEAKER: Mr. Shanti Bhu- 
shan, have you any information to 
give now?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN); I am making a 
statement at 2 o ’clock.

MR. SPEAKER: You are not cir- 
i*u!ating it?

SHRI VASANT SATHE: We must 
Ro by the practice of the House, na­
mely, a copy of the statement is given, 
at least half an hour earlier, to the 
member who has given the notice so 
tliat he may be ready to participate in 
t)ie discussion.

MR. SPEAKER: Because it is not
ready, they are asking for time. They 
are netting the information or some- 
thinq is happening, in between. There­
fore, they have asked for time. If it 
is not ready, how can they circulate 
if*

SHRI VASANT SATHE; I do not 
mind its being taken up at 2 o'clock. 
But by 1.30 let me have a copy of the 
.stcitement.

12.20 hrs.
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MR. SPEAKER: Shri Satyanarayan 
Rao was speaking yesterday. He m v" 
continue.
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